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COIM: 

NBLE MR. JUSTICE CkiTTUR M(ARiN NhIR, VICE CFIRMhN 

kN'BLE MR. S. P. BISWAS, A24INISTRATIVE MEMBER 

P.Kanndasan aced 35 yearS, 
Sb 	Ganginan, c,0  Chief 
Permanent Way Inspector, So'.lther!l Railway 
Quilandly, rr1th at Railway uarters 
QuilanJy. 

Ven]cattararaan aged 34 years, 
S/o Rangaswamy. C cr.ian,C/o Chi-:f 
Permanent Wa y  I pector,Sothern Railway 
Quilandy, residing at Raijway Quarters, 
Quilandy. 

Palanicarny, aaed 37 years,Sift Gangman,S// 
kxw-Palaniappanf C/0 chief peant: 
Way Inse-p-actor Southrn Railway Quilandy,. 
residing at Railway Quarters,Quilandy. 

M.Natarajan, aged 34 years,S/o unusary, Garcn ,  
C/o hf PerraanEnt Way Inspector, 
Southern Railway,Quilandy, residing at 
Ra1way Quarters ,Quilandy. 

5• G •  Maheswaran, aged 33 yars,S/o Govindasaty,  
peraent Way Insptor, 

Southern Railway,Quilancly. residing at 
Railway Quarters,Quilanay. (Ganaman). 

M. Ganecan,age.A 33 years,S/o 
Maraacanc1ar,C/o QhieE permanent Way Inspector, 
Southern Railway,wuilandy, residing at 
Raijway Qtiarters,Quilanay. ( Gaya ) 

K.Jaganathan, age6 33 earc,S/dKandasamy, 
c,0  hjef Permanent Way Inspector,Southcrn 
Raiiway,Quilandy, residing at Raiway Quarter. 
Quilandy. (Gan,man) 

N.elvaraj, aged' 37 years, /o Naina Najdu 
/o Chief Permanent Way Inspe C toe, Southern 

Rai.lway,Quilandy, residirV at Railway 
e A 	 4 

(Gapm. 

Raja, aged 34 years,S/o Rai.,asamy, C,'0 
Ojcf Permanent Way Inspector,Southern 
Ra!Way Quilandy, residing at Railway Quarters, 
Quiianiy (Gangan)1 
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Pooravaclive1u, •a?ea 53 yearc,Gangman,S/o 
Kolanccuippafl,C/O Chief Permanent Way 
Iector,Suthern Railway,Q uilaniy resicF.rç 
at F(ailway uartars ,QuilamIy. 

Chellaaurai, agc1 33 yarc,S/o Kavalan 
Gancrnan,C/o Chief Permanent Way 

Insctor,Southcrn Ralway,Kannur, 
resi&tng at RaLiway Quarters,Kannur. 

V.  Sakthiveiu,  ageJ 30 years,S/o 
Vekjtac1a,Ganrnan,/O he Chj€f Permanent 
Way Inc ector,5outhern Raijway,Kannur 
rsiciirig at Railway 'uarterc,Kdnnur 

Pc than, agei 32 years, 5/0 Konclan, 
Ganqman,C/o The Chief Permanent Way 
Inspector, 5outhern Railway.Quilan1y, 
res56ing at Railway Quarters,Quilandy. 

P.Sanjuaaii, aec1 37 yarC, 5/0 
Palaniappan, Gangraan.. C/0  chief Permarit 
Way Inspector ,Kannur, 	r :i.tng at RaIlway 

uarterS ,Kannur. 

15)..Ramasamy, ageLi 35 years, 5/0 Palani 
Gangrian,C/o Chief Permanent ay Inspector, 
5outhern Railway Kan-nur,zesiding at 
Railway Quarters, Kannur. 

Sakthiveiu. a;ed 33 years, /0 
Krishnan,Gangrnafl,C/o Chief Permanent 
Inspector,Kannur, residing at Railway 
Quarters,Kannur. 

Raju,agecl 32 years,S/o M'ithan, 
Gancman,C/o Chief permmnent Wa y  Inspector, 
Southern Riiway Kann'.jr, residing at 
RaLiway Uuarters,Kamnur. 

Onc1aran 	- , aged 39 yearc,S/o 
PeriyasWalry, Gcingrnan,C/o The Chief 
Permanent ay Inpector Southern Railway, 
Kanriur, residIng at Railway Quarters, 

39. K. Selvarajs/o Ycaliappan 
Gani1an C/o chief Permanent Way Inspecr 
Southern Railway, Quilandy residing at 
Raiiway Quarters. Quilandy 

By Advocate Mr • P • Ramakrishnafl 

•. .Applican4S 
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VS 

19 Union of India represented by the 
General Manager, Southern Railway 
Madras 

The Divisional Personnel Officer 
Southern Railway, palakicad 

 

 

The Senior Divisional Engineer 
Coordination) southern Railway 
palakkad 

By Advocate Mro Thomas Nathew NeU.imoottil 

Respondents 

_O RD.ER 

CHETTUR SANKARAN NNIR (J). VICE CWIR141 

Applicants herein, seek to quash A-Ill order 

rej ecting their request for transfer to Karur and Trichi. 

Applicants, in O.A. 1785/94 and 1798/94 who had been 

transferred to Karur approached this Tribunal chllenging 

the transfer while applicants herein seek a posting 

to Karur sub division. 

29 	 A government servant has no right in the matter 

of transfer and an order of trsnser is liable to be 

interdicted if only it is vitiated by malafide (See 

union of India vs.S .k. Abbas (AIR 1993 SC 2444) and 

N. K • Singh vs • Union of India (1994 (5) J.T. 298) • However 

if an employee can be accommodated without hardship to 

anybody, oras in this case if an employee can be 

accommodated at a place, where others do not want to go, 

there can  be no harm in doing that. It must be remembered 

that a contended service works better. Those posted 

to xarur sub division do not want to go there. Prima facie, 

no harm will be done to anyone including the a.dministretion 

if these applicants are posted at Karur. Respondents 

suld consider whether this could, be done. Chief 

personnel Officer will consider this whiie.considering 

the representations made by applicants in .0 .A. 1785/94 

and 1798/94. Till a decision is so taken, status quo 
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List of Annexures 

I. Annexure Aill:-. True copy of jetter No.3/CAT.1372/94 
dated 16-11-94 from they 2nd Respondent 
to the Applicants. 
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